
MINUTES OF NORMS CONIIMITTEE NC-7)OF
PLASTIC&RUBBER PRODUCTS'
MEETING NO.12/AM17
SCHEDULED FOR 17.11.2016
(HELD ON 24。 11.2016)

UNDER THE CHAIRMANSHIP OF
SHRIDARSHAN SINGH,ADDL.DGH
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ⅣIANUAL CASES

lλ7/162/00015/AM16/DES― VH
ME INDUSTRIES LTD。

3/160/00680/AM15
310792783 dated 09.01.2015

NC No.:12/AM17
Dated:24.11。2016

Request:AmendmentinthedescriptionofExportProductto.readas..ArticlesmadeoutofCrossLaminated
Multilayer Film i.e. Tarpaulins, cr'r..." against ,lan"n.. Authorization No' 0310792783 dated

09.01.2015

Decision: A copy of Representation of firm was forwarded to the Department of chemicals & petrochemicals

(D/o c&pc) on 05.05.2013. sin". no r.rponr. nu, u..n received from that Department. the committee decided to

)"f., tt',. .uit". to the Technical member for further examination'

翻 )淋00018/AM 5DEゝⅦACN LAINATORS PVT'
case Noo A… 230

4/040/00489/AM14
Adv.Lic.No.
10384978 dated 25.04.2014

NC No.:12/AR〔 17

Dated:24。 11.2016

Request:  R:l::i:馴
lllllantityOflmpOrtltemsa110Wedby25.04。 2014

Decision: The Norms committee considered and decided to refer the matter

examination.

NC against Advance Authorization

to the Technical member for further



HQF.No.
1/87/050/00465/AM14/DES― VII

EWAGE LAINATORS PVTCase Noo A… 231

/24/040/00394/AM10
Adv.Lic.No.
10376612 dated 20.01.2014

NC No.:12ノAR417
Dated:24。 11.2016

Request:  Enhancement in the quantity of lmport
0510376612 dated 20.01.2014

Decision:    A copy of representatiOn of flrnl、 vas for、varded to D/oC`と
PC On 10.02.2015.Since no responsc has

been rece市 ed from that Department,thc Norms Committec dccided to rcfer the matter to the Technical member for

further examination.

Fixation of adhoc norms in respect of Advance Authorization No.0310773869 dated ll.03。2014.
Request: Fixation or adhoc norms ln respecl ol Auvailじ

じ 2ヽ u■ 1lU l■ル● ■■υ ■■ ■ヽV● VViV′ ′‐ ψ O′ ― "‐―― ― ―‐――
‐― ―― ―

Decision:The NollllS COmrnittec considered and decided to refer the matter to the Technical rnember for further  畔

Request:Fixation of adhoc norms in respect of Advance Authorization No.3010094324 dated 03.06。
2013

8::甘1:A∬寵品
iWtt13称‖lぶ::l:糧湯∬

PP°n2&2.2m i Commems ttlaw」“
d The

Request: Request of IWs Eastman Reclamations, Jalandhar for fixation of adhoc norms in respect of

Advance Authorization No. 3010087078 dated 26.06.2012 for the export product-"Reclaim

Rubber".

Decision: A copy of representation of firm has been forwarded to DIPP on 02'02'2015' Comments still awaited'

The Committee d-ecided to send reminder to DIPP to expedite the case'

Item allowed by NC against Advance Authorization No'

IQ F.No.

1/87/050/00058/AM15/DES― VH
Paradise Polymers Ltd., Mumbai

3/95/040/00968/AM14310773869 dated ll.03.2014
NC No.:12/AⅣ117

Dated:24。 11。2016

examination.

1/87/050/00131/AM14/DES― VH

30/24/040/00008/AM14
dv.Lic.No.and Date
10094324 dated 03.06.2013

NC No.:12/AM17
Dated:24。 11.2016

Status: Deferred

1/87/050/00184/AM13/DES― VII
Eastman ReclamationsCase No.A-258

30/24/040/00013/AM13
Adv.Lic.No.and Date
3010087078 dated 26.06.2012

NC No。 :12/AM17
Dated:24。 11.2016

1/87/50/00433/AM15/DES― VII
IWs Yash EnterPrises

Adv.Lic.No.0310791655 datedNC No.:12/AM17

幣



Dated: 24.11.2016 1103.12.2014 03/95/040/00595/AM15

Subject: Enhancement in the wastage allowed by NC in its Meeting

Decision: The Norms Committee considered the case and decided to

examination.

No.08/AM16 held on 29.05.2015.

refer to the Technical member for further

HQF.No.01/87/50/146/AM13/DES―
VII

Veekay Polycoats Ltd.Case Noo A-262

5/24/040/00107/AM13
.Lic.No.and Datc
10329142 dated 09.07.2012

NC No.:12/AM17
Dated:24.11.2016

Subject: Amendment in the description of Export Product against Advance Authorization No. 0510329142

dated 09.07.2012.

Decision: The case was considered by the Committee and decided to refer the matter to the Technical Committee.

Subject: Fixation of adhoc norms against Advance Authorization No. 3f 10065388 dated 23.04.2015

Decision: The Committee considered the case and decided to refer to the Technical member for further

examination.

Subject: Revision in the norms against Advance Authorization No. 0310737623 dt. 13.06.2013

Decision: The Norms Committee considered the case and decided to refer to the Technical member for further

examination.

No。 2610012322 dated 20.01.2014

decidcd to refer Technical member

Case Noo A-273 М′s Bilcare Ltd. HQ F.No.
01/87/50/00070/AⅣ l16/DES‐VII 1謝Ld

NC No.:12ノAM17
Dated:24.11。2016

Adv.Lic.No.and Date

3110065388 dated 23.04.2015

RAF No
31/83/040ノ 00270/API115

Q Fo No.01/87/050/174/AⅣ l14/ DES―VHHamilton Housewares

1038/AⅣl13
. Lic. No. and Date
10737623 dt.13.06.2013

NC No.:12/AM17
Dated:24。 11.2016

Fo No.01/87/050/00538/AⅣ 【14/IWs SNF (India) Pvt. Ltd.

.Lic.Noo and Date
10012322 dated 20.01.2014

NC No.:12/AR417
Dated:24。 11。 2016

Request: Fixation of adhoc norms in respect of Advance Authorization

Decision: The Norms Committee considered the case as per agenda and

further examination.

for

⌒

Status:

Deferred



IQ F,No.

1/87/50/00168/AM15/DES― VH
lWs Trimurti PolY-Chem Pvt. Ltd.

/24/040/00083/AM15
v.Lic.No.0710105189
19.06.2014

NC No.:12/AM17
Dated:24.11.2016

Subject: Enhancement in the wastage allowed by

Decision: The Norms Committee considered the

examination.

NC in its Meeting No.

case and decided to

16/AⅣl16 held on 28.08.2015。

rcfer to Technical member for further

Q FoNo.01/87/050/00412/AⅣ l15/lWs Image Labels Pvt. Ltd.Case Noo A-402

/24/040/00339/AR415
Advo Lico No.and Date

10107263 dated 23.12.2014
NC No.:12/AR417
Dated:24。 11。2016

Request:Fixation of adhoc norms in respect Of Advance AuthoriZation No.0710107263 dated 23.12.2014

Decision: The Nonns Committee considered the casc and decided to refer Technical member for further
exanlination.

Case Noo A‐ 403 M/s Chirag Pack(India)PVt・

Ltd。,                _

HQ FoNo.01/87/050/00350/AⅣ l12/

DES―VⅡ

NC No.:12/AM17
Dated:24.11.2016

Adv.Lico No.and Date
0310677985 dated 20.01。 2012 1耐,品∞兇vAⅢ2

Request: Amendment in the description and enhancement in the quantity of Import Item 5'

Decision: The Norms committee considered the request of firm and decided to refer to the Technical member for

further examination.

RA may take consequential action as per Policy / Procedures'

Request: Amendment in the description of Export Product against Advance Authorization No' 0510329277

dt. 10.07.2012.

Decision: The committee considered the case as per agenda and decided to refer to Technical member for further

examination.

atus: DeferredQF.No。 01ノ84/050/00147/AR413JK Paras PolYcoats LCase Noo A-404

4/040/000131/Anだ 13

..Lic.Noo and Date

10329277 dt。 10.07.2012.
NC No.:12/AM17
Dated:24.11.2016

Q FoNo.01/87/050/00001/AⅣ l16/Pune MetagraPh,

1/83/040/00258/AR415
Adv. Lic. No. and Date
110065375 dated 06。 04.2015

NC No。 :12′AⅣ【17

Dated:24。 11.2016

^



Request: Fixation of adhoc norms in

Decision: The Committee considered

examination.

respect of Advance AuthoriZation No。 3110065375 dated 06.04.2015

the casc as per agcnda and decidcd tO refer to Technical mernbcr for further

Fo No.01/87/050/00212/AⅣ l15/lWs Payal-Petrochem Pvt.

.Lico Noo and Date

10386973 dated 21.05。2014
NC No.:12/AM17
Dated:24。 11.2016

Request:

I)ecision:

Amendment in the description and enhancement in the quantity of Import Item'

The committee considered the case as per agenda and decided to refer the case

Committee.

to the Technical

HQF.和o.01/87/50/181/AM16/DES‐ICL.J. Polymers & ChemicalsCase Noo A‐ 407

3/040/00220/AM16
dv.Lic.No.and Date
10395439 dated 26.08.2015

NC No.:12/AM17
Dated:24。 11.2016

SubieCt: Amendment in the desCription of Export ProduCt against Advance AuthOriZation No.0510395439

Decision:

F.No.O1/87/50/254/AM16/DES‐lWs ICL.J. PolYmers & Chemicals

5/23/040/00249/AM16
lv.Lic.No.and Date

10395693 dated 22.09.2015
NC No。 :12/AM17
Dated:24。 11.2016

dated 26.08.2015。

The COmΠlittee conSidered the case and decided to referto TeChnical rnember for further examination.

SubieCt:  AInendment il■e deSCription of Export Product against Advance AuthoriZation No.0510395693 tr´~      dated 22.09。
2015。

Decision:「 rhe committee COnsidered the caSe and decided to referto Technical rnernber for further examinatiOn.

SubieCt:Amendmentin Advance AuthOriZation normS fOr the expOrt of Crumb Rubber POWder‐
1000.OMT。

Decision:  Based on the technical COIninentS Of the DIPP furnishcd Vide Lcttcr No. 7/285/2016-TSW dated

26.10.2016,the committee decided to amend the description of lmpOrt ltem to read as“
Radial irruck/Bus「 ryre

:服 朧 ま』織 轟 鳳 1麟 l蹴 暮 総
穏 lil`贈嘗 kll究 :ピ∬

ye SCra〆・Bd“ S面、ぬ∝Cζ m

n12.09。 2016.

RA may take conSequential aCtiOn as per POliCy/PrOCedures。

         ,キ|(

WぶhlνAⅢ 7DEゝⅥlcase Noo A-412

51/AM16
Adu. Li.. No. Not issued YetNC No.:12/AM17

Dated:24.11.2016



HQ FoNo.
1/87/171/119/AM17/DES‐ VH

Tinna Rubber
Infrastructure Ltd.

Case Noo A‐ 413

Adv. Lic. No. Not issued YetNC No.:12ノAM17
Dated:24。 11.2016

SubieCt: Amendmentin Advance Authorization norms fOr the export of Ultra Fine Compounded Rubber・
・

1000.OMT.

PP furnished Vide Lctter No. 7/285/2016-TSW dated

RA rnay take conSequential action as per Policy/Procedures。

SubieCt:Amendmentin Advance AuthoriZation normS fOr the expOrt of Crumb Rubber POWder‐
2700.000

MT。

RA may take consequential action as per Policy / Procedures'

Sutte山
織
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°n br regJa‖ 盟●On EODC agぷ n“ Advance AuthOnZa●
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1/87/171/120/AM17/DES― VH
lWs Tinna Rubber &

Case Noo A‐ 414

5/24/040/00209/AM17
Adv. Lic. No. Not issued YetNC No。 :12/AM17

Dated:24.11.2016

HQF,No.01/87/30ノ 171/AM15/DES―M/sSNF(India)PVto Ltd.case Noo A-415

F.No. 26/24/040/00006ノ API115Adv.Lic.No.and Date

10012680 dated 26.06.2014
NC No.:12ノAM17
Dated:24.11.2016



HQ FoNo.01/87/162/67/AⅣ l17/DES―SNF(India)P■ 7t・ Ltd.Case Noo A… 416

F.No. 26/24/040/00005/AⅣ l15Adv.Lic.No.and Date

2610012654 dated 26.05。 2014
NC No.:12/AM17

Dated:24.11.2016

SubieCt: F破 ation Of Norms and amendment of Exportitem descriptiOn against Advance Authorization

No。 2610012654 dated 26.05.2014.

Decision:The Committec considered the casc and decidcd tO refer to Technical rnembcr for further exanlination.

/87/171/00164/AM17喫
R R kabel Ltd。Case Noo A-417

Advo Lico Noo and Date

0310800094 dated 06.11。 2015
NC No.:12ノAM17
Dated:24.11.2016

Request: Fixation of adhoc norms in respect of Advance Authorization No' 03r0800094

dated 06.11.2015

Decision:The committee considered the case and decided to approve on repeat basis (Adhoc Norms) based on the

decision of theNC MeetingNo. 15/87-ALC iius held on o+.bb.zot5 and recommended as under:

SubieCt:  COrrectiOn of export produCt in respect Of Advance Authorization No. 0310803650 dated
30.03.2016

Decision: The Committee considered the request

examination.

of flrin and decided tO refer to the Technical member lor further

0.551l Kg
PVC ResinsPVC COMPOUND RR

EXP 0.2293 Kg
Plasticizer(PVC)

0.16501く g
Fi ller (Calcium Carbonate)

Stabilizer - Calcium Zinc

RA Inay take conSequential actiOn as per PoliCy/ProCedures.

棚 )淋0009yA剛 7DEゝⅦlWs Reliance Industries Ltd'
case Noo A-418

3/95/040/00974/AM16
Adv.Lic.No.
10803650 dated 30.03.2016

NC No.:12′AM17
Dated:24。 11.2016

ヘ

貸
7



1/87/050/00094/AM17/DES― VH
Reliance Industries Ltd.Case Noo A‐ 419

LA F.No.
3/95/040/00839/AM16

Adv.Lic.No.
10803651 dated 30.03.2016

NC No.:12/AM17
Dated:24.11。2016

Subject: Correction of export productin respect of Advance Authorization No.0310803651

dated 30.03.2016

Decision: The Committee considered the request of firm and decided to refer to the Technical member for further

examination.

Request:  AInendment in the description of lmport ltem No。
3 of Advance Authorization No.0310800605

dt.02.12.2015

菫轄ilittr&響瀞蔓警1聾I翼
性需篇留富T器緊∬鼠淵話器滞
E''instead of```DI TRIMEHYLOL PROPANE''.Besides

this there is no other change in the decision taken in earlier NC Mecting No.7/AR417 held on 12.08.2016.

RA rnay take conSequential action as per PoliCy/Procedures.

subject: Request of IWs SNF (India) Pvt. Ltd., visakhapatnam for amendment of Export item description

for regulari zrtionnciuc against Advance Authorization No. 2610012457 dated 27 '02'2014'

Decision: The committee considered the case and decided to delete the non-volatile condition [% Non Volatile

Solids 40 + z%)and the description of Export Product to read as 
..Flosperse 3000 M5,, based on the decision of the

NC Meeting No. 5i87-NC -7 12016 held on | 5'07'201 6'

RA may take consequential action as per Policy / Procedures'

1/87/050/00363/AM16/DES¨ VH
Huber group India Private Ltd.Case Noo A¨ 421

/040/00546/AM16
Adv.Lic.No.
10800605 dt.02.12.2015

NC No.:12/AM17
Dated:24.11.2016

F.No.01/87/50/78/AⅣ l15/DES¨VHSNF(India)PVt・ Ltd.

F.No:26/24/040/00013/AM14v.Lic.No.and Datc

10012457 dated 27.02.2014
NC No.:12/AM17

Dated:24。 11.2016



M/sSNF(India)PVt・ Ltd. HQ FoNo.01/87/50/172/AⅣ l15/DES―

VII

Status:

ApDroved
Case Noo A-423

NC No.:12/AM17

Dated:24。 11.2016

Adv.Lic.No.and Date

2610012681 dated 26.06.2014

RA FoNo. 26/24/040/00007/AⅣl15

SubieCt: Request of M/s SNF(India)P1/to Ltd。 ,Visakhapatnam for amendment of Export item description
for regularization EOID(〕 against Advance Authorization No。 2610012681 dated 26.06.2014.

Decision:     The Comnlittee considered the casc on repeat basis and decided the Export Product to read as

``Flosperse 10030 Cnだ "based on the decision ofthe NC Meeting No.5/87-NC-7/2016 hcld on 15.07.2016.

ONLINE CASES

０
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D""isiont The Committee considered the case in the meeting and decided to approve the adhoc norms and

recommended as under:

Case No.:4/11/87-ALC1/2016

IPIPORT ITEM

1.LIQUID LINER FILM209153.000

Kg
FLEXIBLE PLASTIC TANKS―
6000 NOS.Content.1.Liquid Liner

131873 Kgs.2.PPLaminated
Fabric.77280 Kgs.

3.FLANGE-6000 NOS.4.2 or3
1NCH PP VALVES 6000 NOS 5.
BOLT CLAMP/JUBILEE CLIP.6000
NOS.6.TEP70 HOT MELT
BOSTIK 2100 KGS.

81144.O kg2.PP LAMINATED FABRIC
3.PP FLANGES/GLANDS

Netto Net4.21NCH OR 31NCH PP
VALVES

5.BOLT CLAMP/JUBILEE
CLIP

Netto Net6.TEP70 HOT MELT
BOSTIK

RA may take consequential action as per

9

Party Name:BULK LIQUID
SOLUT10NS PVT LTD

QuantitY
recommended



case No,:5/21/87-ALC1/2015

HQ File

:01/87/050/00287/AⅣ l16/
127.02.2013

ffi comments of DIPP furnished vide Letter No.7/119/2016-TSW dated

.11.2016, the committee approved the following adhoc norms:

IINDUSTRY
|

|

Lic.No/Date:2510003923

IALC1/201(

124.ll.2016

蔦戸¬悧鼎
α側∞%“71

|

Ｌ
ヽ:01/87/050/00188/AM16/

ision:TheCommitteeconsideredthe.a,.i,it'.@pliedforbythefirmintheir
Advanced Authorization.

RA maY take consequential'"tiol @

P五・

'｀

響 iSHAKTIPLAS

HQ File

:01/87/050/00028/AM15/

赫  since D/oC&PC iS not represenung;r;r;iimecidedto send a fresh deficiency

0"蘭 J倒 87‐ALClttИ

ド

漱 MPL匿
鮒

鋼

h

HQ File

1跳λttiO/00320/AM15/
:継:継需鵠羅ぶ論轟七百τ西

Status:
Deferred

臨誌Ⅲ::31ユ;):50/00368/AM15/o//vJv'vvJvv" r^'^'-' I 
a send a fresh deficiency

i.t"nt .Sir"e D/o C&PC is not representin5

0.45914 Kg Per kgSynthetic rubber butYl

rubber BK 1675
54100 0 KgPre vulvanized butYl rubber sheet

I action as per Policy / Procedures'

case No.:18/18/87-ALC1/2015
ALC1/2016
24.11.2016

case No.:9/7/87-ALC1/2014

No/Date:12/87-

LININGS PRIVATE 1/2016

11.2016

Mcet No/Date:12/87‐

No/Date:12/87‐

No. :27 t 42 I 87 - ALCI DOl 4 Namc:INTERNATIONAL No/Date:12/87-

YORS LIヽ■TED

9´



:01/87/050/00373/AM15/

HQ File

:01/87/050/00350/AM15/

:慨腑鎖Wき哺TED
|

ALC1/2016
24.11.2016

Mect No/Date:12/87-

Lic.No/Date:0910061249

forwarded to D/o C&PC on

decided to refer the matter to

願
|

|

RLA File
17.11.2014

since D/oC&PC iS ri覆

~Lpresenting the COmmittee,
it *at de.iaed to send a fresh deficiency

Mcet No/Date:12/87‐

ALC1/2016
24.11.2016

面 o/Dtte:3110065414

器脇5υ0013″AMIσ 07.05.2015

: The Committee considered the case in the meeting and 百面面再I the adhOC norms and

recommended as under:

Lic.No/Date:0310789866

30.09.2014

firm and further correspondences were

l3.l0.20l5.SincethatDepartmentisnotrepresentingtheCommittee,itwas
'echnical member for further examination'

case No。 :9/42/87-ALC1/2014 ALC1/2016
24.11.2016

EXPORT ITEPI

1.POLYACRYLAMIDE型
PHPA(PARTIALY HYDROLYZED
POLYACRYLAMIDE)
PHPA

2.POLYACRYLAMIDE 802

3. SODIUM SULPHATE

RA may take consequential action as Policy / Procedures.

Ｆ
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Ｌ
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面yNamcMRC Ilり  用 dν
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ζ予hMξ FivATEЫ MTEDレ
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itll L'l:^, ^:::::iti"'No/Dut":0er0062005 
i

:01/87/050/001el/AM16/ l:0 stzatoltuorytAMt6t llnlilt: 
,剛 ]蕊9触哩

:三
上
≒:‖キ:jl]機i芝;扇憂爾否百麗「再::::3Tここ雇石[ii再g the Committee,COmmittee decided tO Send a fresh deflciency

D鳩
:R:

ム

繭 :21/18/87‐ ALC1/2015

No.:11/16/87‐ALC1/2015



Case No.:32/16/87… ALC1/2015 Fal」 Name習
:ftlテ詐 vT.

ILTD 顧    ~

Decision: The Committee considered the case meeting and decided to approve the adhoc norms and

recommended as under:

HQ File

:01/87/050/00135/AM16/

:The Committee considered the Case in the rnceting ""d 
d*id.d to approve the adhoc norms and

nded as under:

antや

Quantity Allowed Per
kg of export Product
0 3788 kg1. Phthalic AnhYdrideEXPOL PH 240

Polyester Polyol 2. Diethylene GlYcol
0.1227 kg3. Adipic Acid

4. Catalyst (Fascat 4100)

action as per POliCyノ Procedures.

Lic.No/Datei3210077567

17.06.2015

Quantity Allowed Per
kg of export Product

IMPORTITEM

1.03447 kg1.HDPE GRANULES RAW
MATERIAL

HDPE MOSQUITO
BED     NETS/
FABRICS
FINISHED G00DS

0.04458 kgLLDPE GRANULES RAW
MATERIALS

3.ALPHACYPERMETHRIN
TECHNICAL RAW
MATERIALS

o.o10984 kg4.MASTER BATCH
RAWMATERIALS

t"x"-*.quential action as per Policy / Procedures'

12

File

1/87/050/00155/AM16/



Mcet No/Date:12/87-

lp.tcttzote
lz+.tr.zoto

HQ File

:01/87/050/00162/AM16/

ft. Co**ittee considered the case in the meeting and decided to approVe the adhOC norms and

Mcet No/Date:12/87‐

ALC1/2016
24.11.2016

1/83/040/00043/AM16/

Decision:A copy ofapplicati3n ittζ  been forwardedto TechniCal
Authority.

1跳ち刷:o/Ooo06型
DecisiOn:A copy of applicatlon l基

もgЪn forwardcdto TeChnical Authonty.

red the case in the and decided to appiot. the adhoc norms and脚 ,'こ:L

LA File

‐
面
ぽ
Ｐ

ALC1/2016
24.11.2016

Mect No/Date:12/87-

ALC1/2016
24.11.2016

Lic.No/Date:0710108552

24.07.2015

ITⅦPORT ITEPI

1.POLYACRYLAMIDE 801PHPA(DRILLING
FLUID POLYMER
EF-64) 2.SODIUM SULPHATE

take consequential action as

case No。 :29/18/87-ALC1/2015

case No.:35/18/87-ALC1/2015

HQ File

:01/87/050/00205/AM16/

Lic.No/Date:5210041579

114.07.2015

case No.:7/11/87-ALC1/2016

mended as under:

160965.000 kg1.uq」d un型245775.000 KgFlexible Plastic Tanks

Consisting of Liquid Liner

Film-153300 Kgs, PP

Laminated Fabric-70000, 3

INCHY PP Valve-l0000
Nos, PP Plate-5000 Nos, 3"

Cam Lock-5000 Nos.

73500.000 kg2. PP Laminated Fabric

3. 3" PP Valve

action as Per PolicY / ry9!9qglgl

NameiCIKAUTXO INDIA
PRIVATE LIMITED

No/Date:12/87-

Lic.No/Date:3H0065522



Case No。 :30/18/87-ALC1/2015 Party Name:MULTITECH
PRODUCTS PRIVATE
LIMITED

Mcet No/Date:12/87-

1針獄盤f

Since EソoC&PC is not representing the Comnlittec,Committee decided to send a fresh deflciency

Decision:  Since E)/oC&PC is not representing the Comnlittee,Committee decided to send a fresh deflciency

:01/87/050/00264/AM16/

Lic.No/Date:3410041497

09,09.2015

mittee decided to send a fresh deficiency

IMcet No/Datei1 2/87‐Party Name:GUJARAT
FLUORO CHEMICALS LTD  IALC1/2016

124.ll.2016

tStatus:
iDeferred

罵IMl1/  冊
c.No/Date:3410041498

Decision:  Since D/oC&PC iS not representing the COmmittec,COmlnittee decided to send a fresh deflciency

Ｆ

‐

‐
２‐

‐

―

Pa■y Name:WACKER
METROARK CHEMICALS
PVT LTD.

Mcet No/Date:12/87- iStatus:
iDeferred
I

133児50Ю025γAMlσ  l爾輛扁話蔦蔓互II歴翌甕[菫llili三3/00250/AM16/     1:UZ/Z4/U4U/υ υ lZυ′ハ lV■ lυ′     |■ υ・V′・´V`‐           1

gchnicJ Autho五り,me arm has m面 Shedぬ e req」 red hねmttOn:」 6ジ〒
the matter is under consideration'

Ｆ
‐２２
‐

Party Name:POLYFILL
ITECHNOLOGIES PVT LTD

Mect No/Date:12/87-

ALC1/2016
24.11.2016

Lic.No/Datei3110065581

Party Name:GUJARAT
FLUORO CHEMICALS LTD

Mcet No/Date:12/87-
Case No.:20/20/87-ALC1/2015

case No.:21/20/87… ALC1/2015

lcase No.:6ノ20/87-ALC1/2015

Case No.:2/18/87… ALClノ2015

|

Lic.No/Datei3410041531

File File

1/87/050/00200/AM16/ 1/83/040/00044/AM16/

1/2016

11.2016

1/2016

ll.2016

》



Fvs?/oso/oot 72tAMt6t 「34′
'矛

045/00170/AM16/

…

|

e, Committee decided to send a fresh defici

Meet No/Datc:12/87‐

ALC1/2016
24.11.2016

Meet No/Date:12/87-

― ―
― ― ― ― ― ― ― ― 一 ― 一 ― ― 一 ― ― 一 ― ― 一 ― ― ― ― ― ― ― ― ―

ニ
ー ー ー

_____一
― ― 一 ― ― 一 ― ― 一 ―

==― =「

~~三

「

=~~~~Tマ

~~~~T

:  The Committee considered the case and decided to approve on repeat basis(Adhoc NollliS)baSed
241∬瀧胤hJぶ

・
:こ Iど どヽヽI:LI亀 」ヽL孫薇Lこレ261l hdd onⅢル.ol.2012 and recomlncnded as under:

Case No■ 34ノ21/87¨ALC1/2015 Pa■y NaT,型型:IIIl
12/87‐

ALC1/2016
24.11.2016

ｄｅ

Ｓ
　
ＯＶＳｔａｔｕ柳

Ｆ

Ｉ

Ｉ

Ｉ

Ｉ

Ｌ

Ｆ

Ｉ

Ｉ

Ｉ

Ｉ

Ｉ

1nr-nnil'- W
t rt I.nrro<rnaolnol oo/AMl4/ 130.09.2015

1薇3」ξ〒面百ξli研詭D

:01/87/050/00316/AM16/ |:03/95/040/00100/AM14/   130.09.

IVIKRAM&CO LLP

ita tf" *-t at basis (Adhoc Norms) based

the decision of theNC MeetingNo. 47lg7-Al-ctnonheld on)b.02.2013 and recommended as under:

Case No.:1/11/87-ALC1/2016  Fπ 五['Na高こiVEE KAYＦ
‐２６
‐ ¨

124.11.2016

15

鵬 島児5α∞ %VAMσ
:コ 肇 馘 彙

晨Ⅲ イ  1別 器

α

“

Ю

""%|

dedto Technical member for h“ her examination.

Lic.No/Date:0310798998

22.09.2015

Lic.No/Date:0310799110

30.09.2015

IPIPORT ITEM

l. Diethylene GlYcolR 180 (Polyether PolYol)

RA may take consequential action as per Policy / Procedures'

0.217 kg1. Butyl AcrylatePolymeric Aqueous DisPersion of

Butyl AcrYlate and MethYl

Meihacrylate Stabilized bY

emulsifiers of Solid Content 49+l-

l% (PidicrYl FT/PidicrYl TP-

100/Pidicryl TP-500)

2. MethYlMethacrYlate

ru, -"y take consequential action as per Policy / Procedures'

⌒

No。 :24/20/87… ALC1/2015 Name:PIDILITE

No.:29/21ノ 87-ALC1/2015
PO,YMER SYSTEMS PVT. IALCI/2016

24.11.2016TD



―

l,;;;;inl"cgPC",,2}az.zoto.SincethatDepartmentisnotI l,#ffit;;;;"d""@:ii,;9"*1,tt.iIft

画面繭 S画面面

「

~
|

Case No.:6/22ノ87-ALC1/2015

:01/87/050/00341/ANI116/

iu..n r**u.a.ato DIPP. Comments still awaited.

16

Case No.:40/21/87-ALC1/2015

case No。 :8ノ 22ノ87‐ALC1/2015

No.:31/21/87-ALC1/2015 Party Name:ASHLAND INDIA Meet No/Date:12/87-
ATE LIMITED ALC1/2016

24.11.2016

the matter is under consideration.

Mcet No/Date:12/87-

ALC1/2016
24.11.2016

Decision:AD/L No.46011/61/2014‐ PC.II dated 19.04.2016 was issued by Technical Authority to fl1111.Reply

still awaited. Thus, the considered the case and decided to refer to DIPP.

No/Date:12/87‐

1/2016

11.2016

1/87/050/00239/AM17/ 159/AM16/

NameiSRF LIMITED No/Date:12/87‐

/2016

11.2016

Lic.No/Date:0410161252

02.11.2015

No/Date:12/87‐

/2016

11.2016

147/AM16/

orappticationplacedunderpara4.7ofHBPisstillawaitedfrom
Hence, the Committee decided to issue a reminder to RA and firm to fumish the application.

０００

Ｃ

・４

Ｆｉ‐
欄
Ａ

２
ＲＬ
Ｊ 146/AM16/

財

:01/87/050/00322/AM16/

f**"tdtd t" DIPP' Comments still awaited'



1.05 kg/kg content

contains in exPort Product1.LIQUD LINER FILMFlexible Plastic Tanks

Consisting of Liquid Liner Film-

153300 kgs, PP Laminated

Woven Fabric-70000 kgs, 3 inch

PP Valves-10000 Nos, PP Plate-

5000 Nos, 3 Inch Cam Lock-

5000 Nos,

1.05 kg/kg cOntent

contains in exPort Product
2.PP LAMINATED
wOVEN FABRIC FABRIC

3.31NCH PP VALVE

4.PP PLATE

5.31NCH CAM LOCK

ntial action as per Policy / Procedures'

mended as under:

: 0 1 /87/050/0 029 I I AMI 6l |:04/24/040/00174/AM16/

「

釧 ∝ 9r21/87‐ An川 5岡
ガ躍 淵 肌 DX辮

~_町

HQ中    1    腔∬器
αmmaη3 1 ~

器島児50Ю029ソAMlσ  鵬ち刷:餅0∝ 7″AMlα
DeddOn:A copy of叩 』 C“OnttЪ 83iforttardedtOTechmcJ____三 二 ■ ______一

一 一 ―

~~~一
一

~~~―
―

~~~―
―

~~~

一 一 一 一 一 ―

~

器島児5α0030VAMlσ  「W翻 の WWttAM"′ 「

薫 赫          
り 腕 ∝

ince D/oC&PC iS not representinE

1濡鳳〔
獅4

Status:
IDeferred
|

|

17

No.:8/11ノ87-ALC1/2016

case No.:26/21/87‐ ALC1/2015

Party Name:BULK LIQUID
SOLUT10NS PVT LTD

Meet No/Date:12/87-

ALC1/2016
24.11.2016

,No/1Date1071 0 108993

師Pi上



Ｆ
Ｉ
Ｉ
Ｉ
Ｉ
Ｉ
１３５
‐
‐
‐
‐
‐
‐

酵締」圏鵬ES
RLA File
i31/83/040/00113/AM16/

囲r"

36

HQ File

:01/87/050/00330/AM16/

Decision: The Committee considered the case in the meeting and de¨ rC3Ve the adhoC norms and

Dectton:〒Fhe cOmmitteeあ馬ibered the casc in thc meedng and
apprO↓しふ二ζ a131ita foi by the irm in their

Advanced Authorization'

RAmtttakeconSequendJttbn as perPonw/PrOCedureふ

器脇5ν0036νAⅢσ:Ulノё′ノUDυ′υυ」υO′ハ■V■■V′    「―  ́~      5再石浮五百爬蓬TCommittee decldedto Send afreshdeiciency葛3t iさ 116ζ ei石[lfe C

D"

1.ANIONIC POLYACRYLAMIDEPHPA PARTIALLY
HYDROLIZED
POLYACRYLAMIDE
PHPA PARTIALLY
HYDROLIZED
POLYACRYLAMIDE25

2.SODIUM SULPHATE

tial action as per Policy / Procedures'

rseNo“

/21/87‐ALC1/2幅

F而

∝ARⅥND HM「EDI電

7副

路

圃 :o/00225ハ mσI剛 管抑
御

HQ File

聯 品 50Ю032VAMσ  F呼

`″

Ⅲ 9望型 些 生 _10・・
2∝ 5

DecisiOn:The Committee cOnsldett」 thと あ
ξ3ind decibed tO refCr to DIPP.

case No。 :7/1ノ 87-ALC1/2016

:01/87/050/00361/AM16/

Case No.:14/1/87-ALC1/2016

18

as under:

Name:KKALPANA
(INDIA)

189/AM15/

Mcet No/Date:12/87-

ALC1/2016
24.11.2016



Ｆ
‐
‐３９
‐
‐

40

Case No.:16/1/87-ALClノ2016
Meet No/Date:12/87-

ALC1/2016
24.11.2016

Mcet No/Date:12/87-

ALC1/2016
24.11.2016

RLA File
:31/83/040/00101/AM16/

Lic.No/Date:3110065777

:01/87/050/00396/Aゝ /116/ ―――一一―――             mber for mrther examination.
:A copy of application has been forwarded to TechniCal rne

―

―

― ― ― ― ― ― ― ― ―
‐‐―‐― ― ‐‐‐‐― ― ―

‐‐‐― ― ―‐‐‐― ― ―
―́― ― ― 一 ― ― ―

‐‐― ― ― ―́― ― ―
‐‐‐‐―― ― ‐‐‐―― ― ―

‐‐―― ― ‐‐― ― ― ―
‐―― ― ― ―‐― ― ― ― ― ― ―

―‐― ― ― ‐‐

PVT LTD

]Status:

Lic.No/Dttα 5210041708 1

Fぁら語
十~  |

isiOn:A copy ofapメに江10n has been brwardedto Tech面 cJ member for further examination.

Party Namc:QREX FLEX
PRIVATE LIMITED

Mcet No/Date:12/87-

ALC1/2016

器脇
"Ю
02■ハMIσ  障秀刷:υ∞“りAMIσ

ICase No.:34/20/87-ALC1/2015

case No.:10ノ 11/87-ALC1/2016

棚 児50Ю0248/AM7       日 器

厠
・
O1091“

|

A6ざliAL ind decided tO approve the adhOC nOrms and
Decision:The Committec 10nsidcrcd tllC Casc m tlle n

45415 kg1.PP GRANULES EXTRUSION

50000.000
kg

PP LAMINATED WOVEN
FABRIC U.V.STABILIZED
CONTAINING:PP
GRANULES EXTRUSION
GRADE‐ 43120 KGS,PP
GRANULES LAMINATION
GRADE-6015 KGS,U.V.
STABILIZER MASTER
IBATCH-865 KGS

6159 4 kg2 PP GRANULES
LAMINATION GRADE

3.U.V.STABILIZER MASTER
BATCH

take cOnsequential,CtiOn as per PoliCyノ
Procedures.

っ、rf暑11単 導ξ
19

ember for mrther examination.
:A copy ofapplication has been forwarded to Technical rn(

24.11.2016



Ｆ
Ｉ
Ｉ
Ｉ
Ｉ
Ｉ
１４４
‐
‐
‐
‐
‐
‐

1淋d
|

l~

|

IParty Name:SRF LINIITED

|

Lic.No/Date:04 I 0 I 6 1 459

:01/87/050/00228/AM17/
29.12.2015

・edthe tt         CaSC t° examme

request of the firm.

Ｆ
Ｉ
Ｌ
Ｆ
Ｉ
Ｉ

「開甲酬L鵬Ⅲ潔
d繁卜
1絣
ed

r―「

雨需
而面デ|~

ecided to approve the adhOt hOrhζ  and

Case No。 :38/20/87… ALC1/2015

1.05 kg/kg content
contains in exPort ProductNYLON 6 CHIPS

TUFNYL SXXIC E BLACK,
(POLYAMIDE 6
coMPOUNDED CHIPS,
GRADE TUFNYL SXXIC E

action as per PolicY / Procedures'

Case No.:6ノ10/87…ALC1/2016

1.ANIONIC
POLYACRYLAMIDE A2718PHPA¨HT PARTIALLY

HYDROLIZED POLYACRYLAMIDE
PHPA―HT PARTIALLY
HYDROLIZED POLYACRYLAMIDE

2.SODIUM SULPHATE

take consequential action as Per

Pany薇扇緬 而 ITED

|

7/

A copy of application has been forwarded to DIPP.Comments still awaited.

No/Date:12/87‐

1/2016

11.2016

田聴



case No.:5/22/87-ALC1/2015

:02/24/040/00009/AM16/:01/87/050/00338/AM16/

扇Ⅲ亜憂亜憂三亜憂亘br irther exarnhatiOn.
-

lPu.ty Nu*.:ALSTONE
,tNOUSfntES PVT LTD

Lic.No/Dde:02102064381~~~
12.01.2016      1

Meet No/Date:12/87-

ALC1/2016
24.11.2016

Lic.No/Date:1310048095

13.01.2016
L_____― 一―‐一―一―一一

=一
―
==~~T~T~写 T

〒 計 話 稀 可757ら o16-Pdn aふぉJ面 而 6孫 iSSuttly Dttilttli■ 1鼎 十淵:Aυ /L NO.争 OUl ν刃 乙υlυ
~■

ゝ :iJ::温 品 tJこ礁 Li∴ ぉ r submtJOn ofthe reqdshe hbrmation,Thus,the Committee decided to il

ving 15 daystime.

¨ 農α1787
Party Name:WEILBURGER
あ スf薇こb(NЫ ttNVATE bト ヮ 賀 f

:0 1/87/050/003 5 1/AM1 6/

薫話竜話活活i誰諭高面轟面藤而面高           rther exammatiOn.
―

一
― ― 一 一

‐

一 ―

Party Name:GARIB NAWAZ
ALC1/2016
24.11.2016

ENTERPRISES

Case No。 :11/22/87-ALC1/2015

已ase No.:4/22/87-ALC1/2015

lcase No。 :18/22/87… ALC1/2015

21

⌒

Name:WEILBURGER
TINGS(INDIA)PRIVATE /2016

11.2016

No/Date:12/87-
Ｆ
‐
‐４７
‐
‐

No/Date:0210206448

Name:ENVITECH
SPECIALITIES

.LTD

File
3110065872

No。 :1/4/87-ALC1/2016
Meet No/Date11 2/87¨

:01/87/050/00057/AM17/       1:03/94/040/UU/6ノ
/AlVl1 0/       110・ V=・″V■ ψ

)ati6h has beci bi喜五fagご拓
~DIPPi 
ё。枯枯

`ltl s」

1lL↓圧iおJ
IDecision: A copy of appli[     ________一

一 一

~~一
―

~~~一
―

~~~―
一 一



1熙爾淋 洲凡
Mcet No/Date:12/87‐

レ猟篤
RLA File Lic.No/Date:0310801833

103/95/040/00704/AM16/ 118.01.2016

@rove the adhoc norms and

HQ File

:01/87/050/00140/AM17/

臨魔蕊:互亜lσ IIttl墨撃ゴ
=軍

:Ul/6//u)u/uuJvzirlMrwl __1':::- " -_ 
;.@s fOllOwed by

Decision: A D/L No.Tizuzue-rsw dated 02.05.2016 was isst

Reminder rrom DGFr on 25. 1 0. 20 r 0 givini r"id#t';: ;i rytry :{*.:: :*TlliL}:l'Jl'}'3#ffi1Re面nder iOm DGFT on 2ゝ 1じZUl岬Ⅵng lD uayo L肺
∫ ご 品 IIttbttlξ 15驚

l翼 藷∵龍電猟 跳 ぶ

1搬轟 慧 柵 W臨 協 オ

=L胤

罵 脚 the stipulated time,the COr

Status:
Deferred

Lic.No/Date:0310802043

27.01.2016

薇
…

from the firm'

LIMITED Mect No/Date:12/87¨

器島児50/0003仏m7~臨ち刷 二

: The Committee considered the case

1.LDPE GRANULES NOT
APPLICABLE

500000.000
kg

POLYETHYLENE WHITE
OPAQUE PRINTED BAGS
(CONTAINING 70%LLDPE,
220/O LDPE&8%WHITE
MASTER BATCH)NOT
IAPPLICABLE

LLDPE GRANULES NOT
APPLICABLE

3,WHITE MASTER BATCH
(CONTAINING 70%TITANIUM
D10XIDE AND 30%
POLYETHYLENE)
NOT APPLICABLE

4ヽeet No/Date:12/87-
case No.:38ノ 1/87‐ALC1/2016

case No.:3/3/87-ALC1/2016

…

2/2/87‐ALC1/2016

ξ
υ

22

⌒

No.:28/8/87… ALC1/2016

as under:

cancel the caSe.

No/Datel1 2/87‐

1/2016

11.2016

/2016

絣



case NQ332β 7‐ALC1201「
~PanyNamα

ttF ЫMFED

器島15餅0003yAM17
玉Ъどこh for√arded to Tech薇 cJ member for further examination'

函辮
~ ~~~~「 ~~~~~― 一―一~~
1淋
d

|~56

Lic.No/Date:0310802086

28.01.2016
:0 I /87/050/0 0121 I A]llI1,T I

D."i.iont The Committee considered the

mended as under:

case in the meeting and decided to approle the adhoC normS and

28.01.2016

case
器脇5α0012νAM17
D..itdt Th. C"fiittee considered the in=--=-_--tt " 

*.oitu and decided approve the adhoc norms and

mended as under:

Lic.No/DtteЮ 410161554

28.01.2016

Quantity recommended

1.05 kg/kg content

contains in eXport
1. POLYSTER FILAMENT
YARN(1000 DENIER/1500

10084.000

Sq.meter
Pvc SOLID WOVEN FIRE
RESISTANT ANTISTATIC
CONVEYOR BELTING
TYPE-6500

Net Waght OfExpo“
PrOducts

per Square meter 14.953 Kg)

3.415kglSq. meterof
2.PVC PASTE RESN

2.18300 kg/ Sq. meter of
3.PVC PHOSPHATE
PLASTICIZER

4.FASTENER WITH PINS
1.05 kg/kg content

contains in exPort
5,NYLON YARN(1260
DENIER)ド YLON 6HT YARN
1260DWHITE)

RA may take

case No.:11/8/87‐ ALC1/2016 ALC1/2016

,4.11.2016

IMPORT ITEM
1.05 kg/kg content COntalns

・認
`ざ

ЪЛ脳認i→24213.000
Sq.meter

Fvc sot-to wovEN FIRE

RESISTANT ANTISTATIC
CONVEYOR BELTING
TYPE‐ 8000

鑑盟譜ξttetr

3.856 kg/Sq.meter Of

2, PVC PASTE RESIN

Z.+lZ UetSq. meter of
3.PVC PHOSPHATE
PLASTICIZER

23

ハ

No/Date:12/87-

1/2016

11.2016

No.:9/8/87‐ ALC1/2016
Namc:INTERNATIONAL
CONVEYORS LIMITED

10802087

n--^-r:k, -o^^-mcnded
NYPr|RT TTEM QTY マ u‐■■し・ し′



4. Fastener with Pins

Quantity recommendedIPIPORT ITEM

1.05 kg/kg content
contains in exPort Product

1.NYLON YARN(1260
DENIER)い YLON 6HT
YARN 1260DWHITE)

1343.000

Sq.meter
PvC SOLID WOVEN FIRE
RESISTANT ANTISTATIC
CONVEYOR BELTING TYPE
‐8000

Weight of ExPort Products

per Square meter 17.832 Kgs')

1.05 kg/kg content

contains in exPort Product

2.POLYSTER FILAⅣ ENT
YARN(1000 DENIER/1500
DENIER)

4.228k9 Sq. meter of
3.PVC PASTE RESIN

2.647 kg Sq. meter of
export Product

4.PVC PHOSPHATE
PLASTICIZER

5.FASTENER WITH PINS

1.05 kg/kg content

contains in export product

6.NYLON YARN(1260
DENIER)(NYLON 6HT
YARN 1260DWHITE)

uential action as per Policy I ptq999!"t'

case No。 :12/8/87-ALC1/2016

HQ File

町―
|

l:01/g7l050/0ol24lAM17/ l:03t94tu4utuu6 /u/r\rvr r o/ tL''v L 'Lv L v

'r

UR

膿gi∬
KA:翌

器3児50/00333/刷σ

Ｆ
Ｉ
Ｌ
ド
ー
ー

lF 
",tV-N-"t*, 

O ef -f.Al e
i^nr rrnDrr rtrlne I TlIPOLYPRO INDS.LTD
|

|

Mcet No/Date:12/87‐

HQ File

:01/87/050/00127/AM17/

iRt-R pite
't :03 1941040 100944/AM I 6/

ffi considered the case as Per "g.nA" 
C"tt*ltt., A*lded to defer the case to

examine the request of the firm'

DV 聯Jよ
d｀

まh.1

ド閻 渕 冊
dν田‐
=

陥 魔 腕 0"0触剛 α _1猿
則 羅

1

薦藷
~■
ぶ頸 1壁翌

ALC1/2016
24.11.2016

…

3/8/87-ALClノ 2016 ALC1/2016
24.11.2016

24

No/Date:12/87‐



Case No.:1/6/87-ALC1/2016 Name:ECOPLAST LTD.

●
Ｄ
∠
υ

Mcet No/Date:12/87-

d th. .*; i, the 
"r""t,rg 

and decided to approve the adhoc norms and

recommended as under:

ffio -,eurtyName:SRF LIMITED Mcet No/Date:12/87‐

|

24.11.2016

Lic.No/Date:0410161645

:01/87/050/00036/AM17/

@i u. u.in rorwaiaeo tolectrni calrember for exam i nati on'

l               
一 一 ―

一 ―
 ―

一 ― ―

誦 互 蒟 IPP.comments still awaited.

IDecision: A coPと 21翌型聖ati° n has been for、
varded to E

case No.:36ノ 2/87-ALC1/2016‐

~~IPartyNameiSRFLIMI´
「 ED

|

Meet No/Date:12/87‐

|

三illasも
とさ五お品嘉[面百面予P.Commems still awJtcd.

ALC1/2016
24.11.2016

Lic.No/Date:0310802801

23.02.2016

Quantity recommended

1.05 kgikg content
contains in export Product

1.LDPE GRANULES
200000.000
Kg

SURFACE
PROTECTION
FILM (Printed) 1.05 kg/kg content

contains in exPort Product
2.LLDPE GRANULES

1.05 kg/kg content
contains in export Product3.HDPE GRANULES

4.ヽrHITE MASTER BATCH

5.BLACK MASTER BATCH
6.ADHESIVE

7.PRINTING INK

RA may take consequential action as

Case No.:35/2/87-ALC1/2016

ALC1/2016
24.11.2016

25

File

/87/050/00100/AM17/ 16/

1/2016

LIMITEDNamc:SRF

胃
|

No/Date:12/87-

1/2016

11.2016



HQ File

:01/87/050/00039/AM17/

Mcet No/Date:12/87-

ALC1/2016
24.11.2016

Lic.No/Date:0410161648

24.02.2016

E".t.ir* A apy of application has been forwarded to DIPP. Comments still awaited.

Party Name:PUNE
METAGRAPH

Mcet No/Date:12/87‐

ALC1/2016
24.11.2016

671:11)::):50/00051/AM17/       1::キ

11:LiO/00159/AM16/

E."i.ir. r A *py 
"f 

application has been forwarded to DIPP. Comments still awaited.

Case No.:49/2/87‐ ALC1/2016

Lic.No/Datci3110066027

03.03.2016

Case No.:3/2/87…ALC1/2016
「
McetNo/Date:12/87-

IALC1/2016

Status:
Approved

becision: The Committee considered the case in the meeting and decided to approve the adhoc norms and

recommended as under:

Case No.:24/2/87-ALC1/2016

|

HQ File

:01/87/050/00026/AM17/

ered the case in the meeting and decided to approve the adhoc norms based

SION H-255 where in 50% wastage is allowed as under:

IPIPORT ITEM

1.05 kg/kg content

contains in exPort Product

1.HIGH TENACITY
POLYESTER FILAMENT
YARN

200000.000
Kg

PARAWEB―
REINFORCEMENT
WEBBING STRIPS
MADE UP OF
POLYSTER FILAMENT
YARN,LLDPE AND
MASTERBATCH

L05 kgikg content
contains in export Product

2.LINEAR LOW DENSITY
POLYETHY(LLDPE)

2176.000 kg3.MASTER BATCH

t action as per Policy / Procedures.

Lic,No/Date:0310803142

08.03.2016

EXPORT ITEM QTY IPIPORT ITEⅣ l QTY

LIQUID PVC 200.000 MT
1.PVC RESIN 126 MT

2.PLASTICIZER 63 MT

26

1/87/050/00005/AM17/



3.STABILIZER

4.CALCIUM CARBONATE

RA may take consequential action as pe@

Case No.:19/8/87¨ ALC1/2016

「
震 M卿 獄 К 1/2016「

財 棚 躙 HD帯 き腑

~~旺

鵬 島児50Ю∝ 56/AM7 陽 ち誌 OЮ

“

16/AⅢσ  l悧 盤

α

“

Ю

"""「

~

|

―

―

― 一

 

―

‐
―

―

‐

一

Party Name:EXPANDED Mcet No/Date:12/87-

POLYMER SYSTEMS PVT. IALCI/2016

Lic.No/Date:0310803129

08.03.2016

:A copy of application has becn forwarded to Technical rnember for exalnination.

Lic.No/Date:0510397870

Decision:A copy ofapplication has bee三 :,IWardedtoTech
nical lnember for exanlination.

oG"ui'T,tr,",*.ti',gandapprovedasappliedforbythefirmintheir
Advanced Authorization.

may take consequential actiOn as per Policy/Procedures。

-forwarOed to Technical member for further examination.

1器居鬼50/00224/AM17/ ~|ら 3社]拡 0/0針 2γ

鑑 1_ёomll電:―ill:さa to deferthこ こ1ぎ
「肩藪扇而肩61tideriltlilasi_llil[I11ll」

______              _

一
５４４６

Case No。 :40/2/87-ALC1/2016

1孵
~

Lic.No/Date:0310803332

15.03.2016

Case No.:2ノ10/87-ALC1/2016

27

coMPOUND 10.50 MT

10.50 MT

11.2016LTD

File

1/87/050/00131/AM17/ 015/AM16/

Name:KLJ POLYMERS&IMeetNo/Date:12/87-
ALC1/2016
24.11.2016

甲膏臨
File

1/87/050/00359/AM16/

IParty

|

|

:01/87/050/00042/AM17/

fl―



Case No.:21/8/87-ALC1/2016

Lic.No/Date:0310803450

18.03.2016

Decision : A copy of application has been forwarded to Technical member for further examination.

ICase No。 :45/8/87-ALC1/2016  Party Namc:KLJ POLYヽ 4田RS&IMcetNo/Date:12/87-
|                    ICHEMICALS LTD        IALC1/2016

７８２
Ｃ

ｍ̈
・２０‐６
一断膠押編

「

~

751::1)I;児

50/00133/AM17/       1発:λ:λ:0/01075/AM16/

7611「

;『]:::111:;テ I「i「;~~~~~一 F::::l]I;蕊 546/AM16/

2411.2016

|

: A copy of application has been forwarded to Technical member for further examination.

nai.ion t fne Committee considered the case as per agenda. Committee decided to defer the case to examine

request of the firm.

HQ File

:01/87/050/00234/AM17/

RLA File
:13/24/040/00049/AM16/

Lic.No/Date:1310048180

29.03.2016

Lic.No/Datei0510398104HQ File

:01/87/050/00230/AM17/

Decision:The Committec considered the case as per agenda.Comlnittee decided to defer the case to examine

the request of the firm.

@ioniiae.eathecaseanddecididtoreferthemattertoDIPP.

”１
珈

ALC1/2016
24.11.2016

Case No.:8/10ノ 87‐ALC1/2016

|

ALC1/2016
24.11.2016

28

Case No.:12 ll0l87-ALCll20l6 iParty Name:SHRIRAM AXIALL No/Date:12/87-

PttVATE LIMITED

No/Date:12/87‐

No.:1/1/87-ALC1/2016 Name:METRO VALVES, No/Datel1 2/87‐

:C.T.BALANIURUGAN) 1織d
|



Case No.:5/8/87…ALC1/2016

EXPORT ITEM QTY ITⅦPORT ITEM QTY
PP WOVEN SACKS WITH
LINER(PP WOVEN SACKS=
378000 KGS&LINER MADE
OF LLDPE=222000 KGS)

600000.000

kg

1.PP(POLYPROPYLENE)
GRANULES

396900 kg

2.LLDPE 233100 kg

RA may take consequential action as per Policy / Prole{9191

Case No。 :14/11/87‐ ALC1/2016 隔 rty ttame:D.R.COATSINK

「

RESINS PVT.LTD.

HQ File

:01/87/050/00151/AM17/

門
Decision:The Comlnittee considered the case as per agenda.Committee decided to defer the case to examine

ic.No/Date:0410161795

06.04.2016

b;.; f;; mination.

ICaseNo.:57/8/87‐

ALC1/2016   「
7111:I1li:ざ11‖ざ:

|

ALC1/2016
24.11.2016

J it . Cut" unA decided to refer the matter to DIPP'

Meet No/Date:12/87-

124.11.2016

HQⅢe Ю鋭ッAM7~彫芳濡鷲   歴漑削面戸|
1蹴凛ミ烈 .“

e consi“Кd thcttК as perら genda.Committee decided to defer the case to examine

1

Lic.No/Date:0310803792
p5.04.2016

Case No.:4/9/87¨ALC1/2016 Party Name:SRF LIMITED

File

:02/24/040/00217/AM16/

Th. Co..ittee considered the case in the meeting and decided to approve the adhoc norms and

as under:

No.:39/8/87… ALC1/2016 NamciSRF LIMITED No/Datc:12/87-

No/Date:12/87‐

1器島児50Ю0169晨M17卜:分璃
'010鳥

鸞 Lic.No/Date:5210041857

06.04.2016

11.2016



Case No.:32/8/87-ALC1/2016

[   ゴPI 諄i鮮
~町

HQ File

:01/87/050/00144/AM17/

as been forwarded to DIPP. Comments awaited'

Mcet No/Datei1 2/87‐

ALC1/2016
24.11.2016

HQ File

:01/87/050/00235/AM17/

Decision:r「he Comrnittee considered the case in the meeting and decidcd to approve the adhoc norms and

mended as under:

EXPORT ITEⅣl QTY IMPORTITEM QTY

PP Woven Sacks/Bags Laminated
with BOPP Printed Film

57 000 MT

l. Poly Propylene Granules 43.88 MT

2.BOPP F‖ m 17.6 MT

RA may take consequential actio n rs p€r Policy / Procedures.

-

Case No.:50/8/87-ALC1/2016

田
日高蕊蔦丁
~藤
刷蕊i   lぶ鼎引0810137827  1

IDecision: A copy of application~has been forwarded to E
)IPP.CommentS Still awaited.

Pany Name:KLJ POLYMERS&IMettNoPrte:12/87-

|

HQ File
:05/23/040/00033/AM17/ |

~                    s per agenda. Committee decided to defer the case to

Decision:   The Committee considered the case al

Mcet No/Date:12/87-

ALC1/2016
24.11.2016

Lic.No/Date:0310803860

11.04.2016

Lic.No/Date:2510004489

13.042016

Case No.:19/9/87-ALC1/2016

Lic No/Date:0810137850

File

Namc:SERVO
IACKAGING LTD.,

NamciSIDDHI DECOR No/Date:12/87-

1/2016LTD.
11.2016

EMICALS LTD
11.2016

No。 :17/4/87‐ALC1/2016 Name:VEE KAY
&CO LLP

HQ File

:01/87/050/00073/AM17/

e and decided to referlo case to Technical member fOr funherConlmittee considered the cas

鮮



Case No.:51/8/87… ALC1/2016

HQ File

:01/87/050/00163/AM17/

RLA File
:08/24/040/00411/AM16/

Lic.No/Date:0810137875

Case No.:36/8/87-ALC1/2016

pecision : A copy of application has been forwarded to DIPP. Comments still awaited.

SRF LIMITEDName:

F
HQ File

:01/87/050/00148/AM17/

Lic.No/Date:0410161895

Decision : A copy of application has been forwarded to DIPP. Comments still awaited.

N蔽 爾
“

皿 6甲
夕
雨

町 ♯

赫

脇 λ  l
ffiideredthecaseinttrerrreetiG",adeclaedtoapprovetheadhocnormsand
recommended as under:

EXPORTITEM QTY IMPORTITEM QTY
15% (+l- 15%) Glass Fiber
Filled Polyamide 6,6

Compounds

l kg 1,POLYAMIDE 6,6 RESIN
1.05 kg/kg content

contains in export Product

2.GLASS FIBER l.05 kg&g content
contains in exPort Product

RA may take consequentit rl action as rer Policy / Procedures.

Mcet No/Dtte:12/87-

lALC1/2016
124.11.2016

RLA File
:08/24/040/00078/AM17/

Lic.No/Date:0810138057 1
131.05.2016             1

ed thi .ut. in the,".eti"f"d decided to approve the adhoc norms where

in 5olo wastage is allowed and recommended as under::

ALC1/2016
24.11.2016

:01/87/050/00145/AM17/

18136.7 kg
1.PTFE RESIN/POWDER ITHIS A.A.
ISISSUED AS PER PARA 4.07 0F HBP
AM  2015-20  WITH  CONDITION
FIXATION OF NORMS BY N.C NEW
DELHI]

ARTICALS MADE
FROM PTFE[BUSHES,
GASKETS,RINGS,
ROD,SHEET,
MACHINED]

RA may take tial action as per Policy / Procedures.

31

⌒

No/Datc:12/87-

/2016

11.2016

No/Datei1 2/87‐

No.:49/8/87-ALC1/2016 Name:SANGHVI
PRODUCTS

:01/87/050/00161/AM17/



鴨 3児50Ю0216/AM17 1跳 角刷 iα00037AM17 け ど嘱 lα

3410042243

Decision: A copy ofapplication has been forwarded to DC(MSME).Comments still awaited.

Case No■ 41/9/87‐ ALC12016「 attNamcSHⅣ ArD, Status:
Deferred

Party NameiMARUTI‐CHNO
RUBBER PVT.LTD.

Mcet No/Datc:12/87-

197

Lic.No/Datc:0510398745

:01/87/050/00160/AM17/

,mWdated2l.oi.iitowasissuedbyDIPPtofirm'Replystillawaited.
the Committee decided to issue reminder to the firm giving 15 days time for submission of the requisite

on.

7-ALC1/2016  1Party Name:LOPAREX INDIA
PRIVATE LIMITED

|

HQ File

:01/87/050/00164/AM17/

亜:i正三亘三

…

〕IPPo Comments Still awaited.

HQ File

:01/87/050/00204/AM17/ 1鷺角刷:0/00122/AM17/
Lic.No/Date:0510398843
117.06.2016

|1面 而 冨 覇 蒟 亜 亜 I≡:亜:FfOrwardedto DIPP.Comments still awaited.

,4.11.2016

Ｆ
‐
‐９９
‐
‐

Case No.:48/8/87-ALC1/2016
ALC1/2016
24.11.2016

Mect No/Date:12/87-

ALC1/2016

P4.11.2016

Case No.:52/8/87‐ ALC1/2016
ALC1/2016
24.11.2016

Case No.:29ノ 9/87‐ALC1/2016 Party Name:MOTHERSON
SUMI SYSTEMS LIMITED ALC1/2016

24.11.2016

peddon:A copy ofapメ に誠10n has beenお rwarded to DIPP.Comme威 s sJl awJted.

request of the firm.

15.06.2016

No/Date:12/87-

No.:30/9/87‐ ALC1/2016 Mcet No/Datei1 2/87-

ALC1/2016

17.06.2016

Party Name:KOHINOOR



Party NameiSRF LIMITED   IMeet No/Date:12/87-
ALC1/2016
24.11.2016

:01/87/050/00180/AM17/

Lic.No/Date:0410162050

20.06.2016

D""irio" r The Committee considered the case as per agenda. Committee decided to defer the case to

ine the request of the firm.

Decision :    The COmΠlittce considercd the case as per agendao Committee decided to defer the casc to

Mcet No/Date:12/87-

ALC1/2016
24.11.2016

叩

動 路

103 HC醜
:01/87/050/00222/AM17/    1:08/24/040/00108/AM17/    124.06.2016        1

-― 一 一 一
― ― ― ― ―

―  

一

  

― ―

~

ision :    The Committee considered the case as per agenda. Committee decided to defer the case to

the request of the firm.

:01/87/050/00199/AM17/

面‐File蕊蔦蔦
~百
面Fi“%"9

1:05/23/040/00161/AM17/

niia.'.o-tG.u'"aSperagenda'Committeedecidedtodeferthecaseto
ine the request of the firm.

Case No。 :31/9/87-ALC1/2016 1Paiジ ヽLttcrttoTHERSON
SUMI SYSTEMS LINIITED
|

lRLAFi18

Mcet No/Date:12/87-

ALC1/2016

Status:
Deferred

Lic.No/Date:3410042290

23.06.2016

Case No.:47/9ノ87-ALC1/2016

Case No.:24/9/87-ALC1/2016

障Q Ⅲe

33

圧Iτ百雨3万5百戻≡53Tび了う患992

101

No。 :5/9/87-ALC1/2016

File

1/87/050/00229/AM17/

:    The Committee considered the casc as per agenda. Committee decided to defer the case to

the request of the firm.

1041HQ File

日
'    '|

|

LC1/2016
.11.2016

11.2016



Decision : The Committee
examine the request of the firm.

107

「01/87/050/0026`/AM17/ |:05/24/040/00154/AM17/ los.oz.zoto

considered the case as per agenda. Committee decided to

:蹴器:路千語yID
|

IRLAΠ L
:07/24/040/00117/AM17/

on: The Committee considered the case in the meeting and decided to approve the adhoc

mended as under:

EXPORT ITEM QTY IMPORT ITEM QTY
ONE L00P BAGS
CONSISTING:PE LINER―
154350 KGS,PP GRANULES―
EXTRUSION GRADE‐ 313458
KGS&U.V.STABILIZER
MASTER BATCH‐ 6269 KGS

4740277.000
kg

1.PE LINER 162068.000 kg

2.PP GRANULES―
EXTRUSION GRADE

329131 000 kg

3.U.V.STABILIZER
MASTER BATCH

6394.000 kg

@ential action as per Pililyl flgg9gllgs.

inthemeetingandapprovedasappliedforbythefirmintheir
Advanced Authorization.

may take consequential action as per Policy / Procedures.

Party Name:FINOTEX
FIBRECAST PVT.LTD.

Meet No/Date:12/87‐

Case No… 札 C1/2016甲
蘊 が

可 鮮

~F語

,OLU■
ONSPVTLTD  I針

猟 獄 ∵     rpprweC

雨調面蔦瓦薦蔦戸
~隔
砺蕊薦097/AM17  匿諏霜戸

画面雨戸
「
~~~

HQ File

:01/87/050/00214/AM17/ :31/83/040/00040/AM17/

Gcision: The Committee considered the case in the meeting and decided to approve the adhoc norms

:01/87/050/00250/AM17/

Lic.No/Date:0710110066

11.07.2016

Case No。 :39ノ9/87…ALC1/2016
ALC1/2016
24.11.2016

1悧盤
αttЮ%の響

is allowed and recommended as under:

PHENOLIC MΘ ULDING
coMPOUND  GRADE
DUREZ 30190 E

116847 kg108695.000 kg
PISTON BUSH MADE OUT OF
PI‐IENOLIC MOULDING COMPOUND
OF DIFFERENT SIZE AND PART
NUMBERS
PISTON DISC BRAKE FOR CALIPER

uential action as per Policy / Procedures.

⌒

00

く
υ

EXPORT ITEM QTY IMPORT ITEM QTY



Case No.:36/9/87-ALC1/2016 Party Name:VISHAKHA
POLYFAB P.LTD ALC1/2016

24.11.2016

Lic.No/Date:0810138348

:01/87/050/00211/AM1//       :Uё /Z什/υ ttU′ Uυ 1410′ AlVi l′ ′       |″ ■・V′・″ν =V              I

―

―
―

― 一
―

―

― 一 一 一 一 一 一 一 ―

=一

二

一

_==_一
~TttT~TT「

瓦 こ

==再

耳

=

Decislon: The Comrnittee considered the case in the rneeting and approved as applied for by the fli11lin their―   ● ●     ・́   ｀■_イ ^11^… ,^力  ^ハ ^0,ハ orレ in0lHじ し unHHLい しυHOluv.νv… ν ψ… ‐ …… … … ―― ‐   =・
  emXo.6 JloWed as per pacttng

Advanced Authorization for import item No.l to 5 and impOrt it

policy.

RA rnay take conSequential action as per PoliCy/PrOCedures.

ine the request of the firm.

Meet No/Date:12/87‐

ALC1/2016
lz+.tt.zorc

File Lic.No/Date:0310807285

:01/87/050/00270/AM17/ :03/95/040/00280/AM17/

Lic.No/Date:

22.08.2016
)/00270/AM17/       1:Uj/ソ D/U4Uノ UυZOυ ′AlV■ 1′ ′       |“ “

・VV・ “
VⅢ V              I

:  The Committee con:idered the Case as per agenda.COmmittee decided to defer the case to

the request of the firm.

Case No。 :54/8/87‐ALC1/2016 Party Name: SHORE AUTO
RUBBER EXPORTS PVT.LTD ALC1/2016

24.ll.2016

case No.:32/11/87-ALC1/2016

35
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No/Datci1 2/87¨

No/Date:12/87-

3110066280

No/Date:12/87‐

1/2016

11.2016

Party Name:R.R.KABEL

Party Name:R.R.KABEL



ICase No.:4/10/87-ALC1/2016

師
Lic.No/Date:0310807830

16.09.2016

rnished vide Letter No. 7ll7l20l6-TSW dated

.ll.2016, the committee approved the following adhoc norrns:

EXPORT
ITEM

QTY IPIPORT ITEM Quantity recommended for
manufacture of 1 kg. of export proqqlq

Silicon  Rubber

Shect

60000.01く g l  Silicon Synthctic Rubbcr 105 Kg

2. Peroxide: Perkadox 0.040 kg

RA may take consequential action as per Policy / Proc

Lic.No/Date:3410042602

19.10.2016

onplacedunderpara4.7ofHBPisstillawaited
from RA. Hence, the Commiuee decided to isiue a reminder to RA and firm to furnish the application.

IPa“y Name:ARGO BIOCHEM IMeetNo/Date:12/87¨

「

RIVATE ЫNIITED IALC1/2016
124.11.2016 町

Meeting ended with a vote of thanks to the Chair'

***********

Case No.:1/12ノ87-ALC1/2016

Case No.:2/12/87-ALC1/2016

36

⌒

No/Date:12/87¨

1/2016

11.2016

IHQ File
:01/87/050/00226/AM17/

No/Date:12/87¨

LC1/2016
11.2016

File

/87/050/00274/AM17/ 198/AM17/

Party NamciZENITH
INDUSTRIAL RUBBER
PRODUCTS PVT.LTD

1151HQ File
:01/87/050/00275/AM17/

ffiir,"iG.opyoruppti*tionplacedunderpara4,7ofHBPisstillawaited
RA. Hence, the Committee decided to issue a reminder to RA and firm to furnish the application'

:03/94/040/00654/AM17/


